
FIR No.429/2021
PS Alipur
U/s 279/337IPC
Vehicle no. HR-10AK 5437

06.07.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video  conferencing  hearing  in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

Principal  District  &  Sessions  Judge,  North  District,  Rohini

Courts, Delhi.

Pr: Dr. Sharawan Kumar Bishnoi, Ld. APP for State.
Ld. Counsel for the applicant

Heard. Perused. 

This  is  an  application  filed  on  behalf  of  the  applicant

/owner  Yogesh  Goel  for  releasing  the  vehicle  no.  HR-10AK

5437 on supardari.

As per report of IO, no document has been supplied by

the applicant to the IO.

At this stage, Ld. Counsel for the applicant submits that

he  wants  to  withdraw the  present  application  with  liberty  to

move fresh application as per rules. 

Considering the facts of the case and keeping in view the

submissions,  present  application  is  dismissed  as  withdrawn.

However,  liberty  is  given  to  the  applicant  to  move  fresh

application, as per rules. 

Copy of the order be given dasti, as prayed for.

(SATVIR SINGH LAMBA)



CMM (North District)
Rohini Court/06.07.2021



FIR No.0455/2021
PS Alipur
U/s 279/337 IPC
Vehicle no. DL-11SW7179

06.07.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video  conferencing  hearing  in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

Principal  District  &  Sessions  Judge,  North  District,  Rohini

Courts, Delhi.

Pr: Dr. Sharawan Kumar Bishnoi, Ld. APP for State.
Ld. Counsel for the applicant

Heard. Perused. 

This is an application for release of case property vehicle

bearing no.  DL-11SW7179  moved by the applicant/registered

owner. 

As per report of the IO, there is no valid insurance policy

of the abovesaid vehicle. 

In such situation vehicle in question cannot be released

at this stage, as the vehicle in question is not insured one, as

per rules. At this stage, Ld. Counsel for the applicant submits

that vehicle in question is having third party insurance.

Ld.  Counsel is directed to supply the copy of  the third

party insurance to the IO.

Considering the facts of case, IO is also directed to get

the  valuation  of  the  vehicle  in  question  and  file  a  report

regarding the same on next date of hearing. Put  up  for

consideration on 09.07.21.

(SATVIR SINGH LAMBA)



CMM (North District)
Rohini Court/06.07.2021



FIR No.44/2021
PS Alipur
U/s 392/411/34 IPC
State Vs. Mohd. Abid

06.07.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video  conferencing  hearing  in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

Principal  District  &  Sessions  Judge,  North  District,  Rohini

Courts, Delhi.

Pr: Dr. Sharawan Kumar Bishnoi, Ld. APP for State.
Ld. Counsel for the applicant

Heard. Perused. 

This is an application for modification of bail order dated

15.05.2021 filed on behalf of applicant/ accused Mohd. Abid.

Heard. Perused.

It  is  further  submitted  that  accused belongs to  a  very

poor family and has not furnished the bail  bond in terms of

interim  bail  order  dated  15.05.2021  granted  in  his  favour.

Prayer is made for modification of interim bail order. 

Ld. APP has strongly opposed the bail  application and

prays for the dismissal of the same.

Perusal  of  record  reveals  that  accused  was  granted

interim  bail  vide  order  dated  15.05.2021.  In  the  present

application  prayer  is  not  for  the  reducing  of  the  bail

amount/surety amount. The prayer in the present application is

for the release of the accused on personal bond.  Meaning

thereby,  by  way  of  the  present  application,  applicant  has

sought  modification/  changes in the conditions of  bail  order



dated 15.05.2021,  which  is  not  maintainable  in  the  present

form.  However,  accused  is  at  liberty  to  approach  Higher

Judicial Forum for the modification/changes in the terms and

conditions of the bail order.

Accordingly, the application stands disposed off.

Copy of the order be given dasti, as prayed for.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/06.07.2021



FIR No.
PS Alipur
U/s 379/411 IPC
State Vs. Lakshay

06.07.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video  conferencing  hearing  in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

Principal  District  &  Sessions  Judge,  North  District,  Rohini

Courts, Delhi.

Pr: Dr. Sharawan Kumar Bishnoi, Ld. APP for State.
Ld. Counsel for the applicant

Heard. Perused. 

This is an application u/s 437 Cr. PC for grant of bail filed

on behalf of the accused Lakshay.

Perusal of record reveals that in the present application

no FIR number has been mentioned.

At this stage, Ld. Counsel for the applicant submits that

he wants to withdraw the present application with liberty to file

fresh application.

Considering the facts of the case and keeping in view the

submissions,  present  application  is  dismissed  as  withdrawn.

However,  liberty  is  given  to  the  applicant  to  move  fresh

application as per rules.

Copy of the order be given dasti, as prayed for. 

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/06.07.2021



FIR No.306/2021
PS Alipur
U/s 420 IPC
State Vs. Mohit Kumar

06.07.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video  conferencing  hearing  in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

Principal  District  &  Sessions  Judge,  North  District,  Rohini

Courts, Delhi.

Pr: Dr. Sharawan Kumar Bishnoi, Ld. APP for State.
Ld. Counsel for the applicant

Heard. Perused. 

This is an application for grant of regular bail u/s 437 Cr.

PC filed on behalf of the applicant/accused Mohit.

It  is  submitted  by  the  Ld.  Counsel  that  accused  has

nothing to do with the present case and he has been falsely

implicated  in  the  present  case.  In  view  of  the  outbreak  of

COVID-19 pandemic, prayer is made for the grant of bail.

Ld.  APP has  strongly  opposed  the  bail  application  and

prays for the dismissal of the same.

Keeping in view the facts of the case, nature of allegation

and  period  of  detention  of  accused,  applicant/accused  is

admitted to bail on furnishing bail bond in a sum of Rs.5,000/-

with one surety in the like amount with following conditions:

1. The applicant / accused will not jump the bail and

will appear in the court regularly.

2. That accused shall not indulge into similar offence or

any other offence in the event of release on bail. 



3. That accused shall not tamper with the evidences in

any manner. 

4. That  in  case  of  change  of  residential  address,

accused  shall  intimate  the  court  about  the  same

within a week.

5. The accused shall provide his mobile number to the

concerned  IO/SHO  on  which  accused  may  be

contacted,  if  required or  necessary.  Accused shall

ensure that the said number shall be kept active and

switched on all the times.

Application stands disposed off.

Copy of the order be given dasti as prayed for. Copy of the

order be also sent to the DLSA (North) as well as concerned Jail

Superintendent for intimation and record.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/06.07.2021


